
'J 

VF7 Vo WORM N6' 4 

(PPM. 12 tf~M See Rule 12) 

q wvmhch 3&CFM ............... ql;qqld -4 
'IN THE CENTRAI ADMIN18TNAT ' IVE TRIBUNAL 

ERNAKULAM BENCH 

ORDER SHEET 

301~4 #0 19 	W 

ORIGINAL APPLICATION No. 

F ,  74 'T.74 C row 
Applicant (s) 	 Respondent( 

wke;w (~) 	
- 	

VMeff (Weft) 

Advocate for 	 a 	Advocate for 

Applicant(s) 

Notes of the Registry 

-4 -dTft 
Datei,of Presentation 

~4.  
Wft 

Date 6fRegistration: . .. 

0 	 _' 
~ 

(71 
?U48C f: 

M 
*RT& -4 _Mft 
Date of posting 

Nfimm -k aift 
Orders of the Tribunal 

26,3.04 	 C-1 

(3) Mr.O".V *.Radhakrishnan 
'Mr,K.Shri Hari Rao,ACGSC 

M,A.231/04 for joint appli7cation'is Allowed, 

Shri.K,Sbri Hari Rao,ACGSC ap~eared for the'res-

pondents. 

Heard. The application is.admitted lo  

Respondents shall file their reply statement 

within four weeks.with a copy*to the applicant who 

may file re-joinder, if any, within two we6ks there-

after, 

List.before RC for completion of pleadings on 

RC 

Norwe for either side. 

No reply filed yet. call 

on 07,072004. 
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AVH(VC) 

01.06.2004 
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RC 

None for either side, 

~ No reply filed yet. Cal 
on 23.08.2004. 

08.07.2004 

12.1.05 	mr. OV Radhakrishnan C-I ic 16 	 (rep) 
Mr. Mariam'Mathai(rep) 

In view of the fa(; ,t that a number of cases 
in the same matter are pending in different 
courts including this Tribunal. Therefore, 
a month's time is granted 	for achieving 
the convergence of views, before the matter 
is taken up for adjudication. 

Post after one month. 
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	 Hh( M) 

12.1.05 
ry 

16,2',05 	 C-I 

(9) Mr OV r4dhakrishnan 
Mr;*Mariam Fathai.ACGSC 

At the -request of the counsel of thei 
eppUtant two weeks time is granted for 
fi.lirig a . reJoinder. List 

A%~ 

V 

RC, 

None for either side. 

No,  reply filed yet. As 

last chance call on 
04.10.200A. 

a Sn 

.1.3.05 YVS (JM) 	 C-II 8 23.08.2004 	 Mr. O.V.Radhakrishnan 
Mrs. Mariam Mathai 

Counsel for applicant seeks some time to file 
0 	a.  rejoinder. Post defter two weeks. 
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1S *79V/97/MG1PK-15 CAT/97(25.5y--3-11-97-15,000. 
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RC 

None for either side. 

Reply has been re presen 

today and the same may be 

taken on record -if in orde 

Rejoinaer thereto, if any, 

filed by 05.11.2604 be tak 

record and thereafter 

include in-the final 

hearing list (W. 

04,10,2004 
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16,3,05 	 AVH 	 C*-I 

(7) Mr,OV radhakrishnan 
Mrs.Mariam Mathai,ACGSC 

At t he joint request of the counsel adjourned 
edto  

0 

asp - 

11.8.05 	SN(VC) 	 C-1 

WOV Radhakrishnan,Sr. (rep.) 
Mrs.Mariam Mathai,ACGSC 

Post along with OA - 174104 and 
connected cases after two months. 

By orders 

co I 

asp 

17.10.2005 	 KVS(JN4)' 	C-II 
(12) 

W. 0N.Radhakrishnan, Sr. 
Mrs. Mariam Mathai ~ ACGSC 

MA 415/05 to. ac'cept rejoinder is not opposed. Aflowed. 

Court. 	
Heard. Common ordeffr pro tounc-ed in open 

KV~(JAA) 
17.10.2005 

vs 

-3-11-97-25,000. 
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